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fqpnd -in Koraput District of Orissa. 
lavosHgJ.ti'r.s to asse)! the p)tcntbl of 
'tllese depo$its have taken up by 
Geo,lolical Survey of lfidia and other 
:o~..,.bat.ons. .The Orissa Mining 
Corporation bas raised 82 tonnes of tin-
ore till March 1985. However, large 
scale commercial. exploitation of 
these deposits will d~p end on their 
techno-economic vi;.l bi Iity. 

Soft Cre~it by West Germany to India 

7148. SHRI K. PRADHANI : Will 
the Minister of FINA'leE be pleased to 
stat e : 

(a) whether W cst Germany has 
agreed to exteht soft credit to India; 

(b) if so, the amount of bOCt credit 
to be given by V'lest Germany to India 
1985-8 G ar.d the subsequent years; 

(c) the terms and condiliuns laid 
down by West GCl many for payillg soft 
credit to II~dla; ar.d 

(d) the dl.!tails thcreuf ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY)': (a) Yes. 

-Federlj} Republic of Germany has ag. ced 
to conce')sional credit to India. 

(b) The amount of conccssional credit 
pledied by FRO to be given to India in 
1985-86 is DM 360 MiH;on. An indj-
cation has been given that in 1986-87 
also India can obtain conccssional credit 
from FRO of an unJ DM 3 (JO M:Illon. 
No amounts have been ncg:>tiatcd as yet 
beyood 1986-87. 

(c) and (d). This assistance is provided 
'at a 0.7 S% per anuum rate of interest 
repayable -over SO years with a nlorat-
orium of 10 years. Under the noo-
project portion, it would be used for 
import of Capital Goods, Genera) 
Commodity Aid .. and f"f Financial 
Institutions [ICICI, IFCI]. For the 
project porUon, it wou:d be used to 
FiaU\nce proj,c~s like Rur~\l \Yc.ll~r SUPil!Y 
io Madbya Pradesh, Farukka Thermal 

Power Plant, Heavy Duty Breakdown 
Granes for I.l-liu!} Railways, Expansion 
of the Yerraguntla Cement Projec.t, Gas 
Turbine for Uran PO\\ (.~r Project, 
Linepipes for the HBJ pjpelinc. 
[Allocations for 19,85· 86) 

Gold Seizure in BOlPb.1Y 

7149. SHRI B. V. DESAI: Will the 
Minister 'of FINANCE be pleased: -

(a) whe: her it is a fucl that during 
the month of Ai),ri:, 1 985 a bigscst 
second h:tul of gold in the city of 
Bombay was seiz ... d by lhc Revenue 
Intdligence amouuting to Rs.3 crores; 

(b) if so, the details thereof; 

~c) total number of arrest nlJdc in 
thiS regard; 

~d) whether it is also a fact lh~l t in 
B0mbay during the last 3 nlonths a 
l1ulnber of raids were conJuct~d and 
property worLh Cl.ures W,lS sClz.;d by the 
Revenue Intelligence from the snlugglcrs; 
and 

(e) if so, the detailS thereof "1 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a), (b) 
and (c). On 23-4-1 '-:J 85, the officers of 
Bomb~y Zonal Unit of the Directorate 
of Revenue Intelligence, recovered 
12 belts containing 11,4.J6 pieces of 
foreign-marked gold, each weighing 
10 tolas, and 4 pieces of gold each 

weighing, 10 tolas, from a specially-made 
ca. vity in an Ambassador car near 
Roopam Cinema, Sion Circie, Bombay. 
The gold totally weighing 12, 000 tolal, 
valued at Rs. 2.95 crores. was seized 
under the provisions of the Customs Act, 
1962. The car valued at RI. 50,000 
was also seized. There wus no occupant 
in the car. No pcrsC'n was arrested io 
connection with the scizu:-e. 

(d) and (e). Durina the period 
February to April, 1985, the officers Df 
the Bombay Zonal Unit of the Directo· 
ra~e of Revenue Intelligence" seized 
contraband loodlS valued at .R.s. 5.69 
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crores in 1 S cases.. The main items 
seized are: foreign marked gold, wrist 
watches" Watch parts textlles and 
electronic goods. 

Amendment of Guidelines for Li sting ·0' 
Secur itfes no Stock Excbange 

7 t '0. SHRt B. V. DESAI: Will 
the Minister of FINANCE be Ipleased to 
state : 

(a) whather hl~ has decided to amend 
the guidelines for listing of securities on 
stock cxChatig~s to bring more profitable 
closely-held companies to the stock 
exchange-hold; 

(b) if $0, whether the new guidelines 
which were sent to various stock excha-
nges win enable private companies to 
get listed in two stages of public offer; 

(c) whether amendm ent was promp-
ted by GOVCTl1fllcnt's kcenness to open 
up closely-hc1d companies and bring 
morcpublic p~lfticipation; and 

(d) if so, to what extent 1 he new 
gUidelines have helped the companies '1 

THE MINISTER OF STATE IN THE 
MINrSTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a), (b) 
and (c). Government have amended the 
guidelines for listing of securities 10 
relaxation of Rule 19 (2)(b) of the 
Securities Contracts (Regulution) Rules, 
1957 on 18th March" 1985 with a view 
to further develop the capital market 
and to have more listed companies. Under 
these guidelines, existing non-FERA 
companies which are more than 10 years 
old or which have been earninb profits in 
at 1 east 4 out of the paqt five years 
would be granted listing with a public 
offer of 40% as against the present 
requ:rement of 49j~ of t he issued capi~al 
of the company. Purt her, such companies 
may at their option make t he public 
offer in two st:lges, V

O z the first stage 
of 2 O~/g being offered at the time ... f 
1isti~g and the bJlance b~irg offered 
within a period"of three years from the 
date of enlistment. 

(d) 0 As the amended listinp, guideline, 
··were issued by tho Government oo\y 

recently, i. c. on 18th March, 1985 it 
is too early to m~lke an assessment of 'he 
extent to which tLl:se Juidelines have 
helped the compallies to get listed. 

Installation of Computer by M.M.T.e. 

71S1. PROF. MADHU AND DAV-
ATE :W,ll the Minister of COMMBRCB 
be pleased to state: 

(a) whether lObe Minorals and 
Metals Trading Corporation Manage-
ment inspite of repeated protests from 
the employees of Calcutta relion, have 
d ... cided to go ahead with the program-
me of iD~talling computer effecting ser-
vIce security of the employoes aDd freez-
ing tbe employment potential. 

(b) whether the decision regarding 
coropu t er has been taken on the basil 
of an alleged settlement cone lu· 
ded with some 1 erders of a lection of 
the employees totally ignoring the 
opposition to the installation of compu-
ter by Calcutta region employeoa 
'Union, which is a 'recognised' Uaion • 
and 

(c) if so, whether the decision of 
instal the computer is proposed to be 
revised? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDR.A-
SHEKHAR SINGH): (a) and (b). No, 
Sir. The comp1:lter syst em has been 
installed in the Minerals and Metals 
Tra.ding Corporat ion of India Limited 
(MMTC) after a ietCItment dat'e4 
15.9.1984 between MMTC and t. 
Federation of MMTC Employees Union. 
The regional union of the emp1oyoos of 
MMTC, Ca)cuttf.i, is a' constituent unit 
of the above Federauon which is an 
apex body of all regional units of 
MMTC employees unions. Tbe lettl.,.. 
ment, inter ali~, provides for the follow. 

\ ina: 

(i) Protection of TC'ontltmcnt' at tbe 
lower cadres ,0·, or induCtiOD 
level. '. .' 




